CENTRAL _ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENCH

ALLAHABAD .

Allahabad this the g?]a“ day of 1996,

Hon*ble Mr. Justice B.C. Saksena, Vice-Chairman
Hon'ble Mr. §. Da t minigtrative Member,

], Original Application no. 260 of 1992.

Shiv Narayan Pateriya, S/o Shri R.,R. Pateriya, R/o Gane
’ dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

ese Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay, VT,

ii. Chairman, Rallway Service Commission ( now known
as Rallway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

P RESpOndents
Alongwith

by Origingl Application no., 261 of 1992.

Ghanshyam Dass Chaurasiya, S/o shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

£ «es Applicant.

Versus
i. Union of India through General Manager, Central
KHailwaey, BombayyT.

ii. Chairman, Rallway Service Commission ¢{Known as
Rai lway Recruitment Board now), Bombay Central,
Bombay.

Ra ~vrnmda it o
'R SegponCcents.,

2. Criginal Application no. 262 of 1992,
rker Tripethi, S/o Sri H.L. Tripsthi, R/o 4,
corhdrkd

, Jhnansi.

.e. Applicarx

Vergus

L o Lrdils tarough General onsger, Cerill
SFL wav . Bimbav \T® :
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ii. Chairman, Railway Service Commission (how known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

+.. Respondents.
B Original Application no. 203 of i¥9z.

Ram Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bikari ji ka Mandir, Babina Cantt, District Jahnsi.

.  J
ess Applicant.
Versus
i. Union of India through General Manager, Central
Railway, Bombay VI.
ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Gentral,
Bombay.
TR Re SpondentSc
&£. Original Application no. 264 of 1992.
Rzkesh Kumar Srivastava, $/o Sri V.P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.
L ) App liC an-t -
Versus
1

i. Unicn of Ipdia, through sereral Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitsent EBoard), Bomzey Certreal,
Bombay VI.

iii. Divisional Hai.way Manager, Centrgol Railway, Jhansi.
... Respondents.

€. Original Acvlication no. 262 «f 1692,
Q

Km. Aleka Waken-3v, D/ Siri Ved. wabansas, 2/0 49
Narsingh Boo Tariva, Jhancol.

PR

i. Union of Xrdis Throusa wneca o -:-cer, Central



ii,

ii.

iii.

ii.

9.
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Railway, Bombay VI,
Chairman, Railway Service Commission ( now known
3s Railway Reécruitment Board), Bombay Central,
Bombay.

e Respondents.

Original Application no. 266 of 1992.
Agarwal, S/o shri N.C. Agarwal, R/o 45,

e+. Applicant.
Verais

Union of India through General Manager, Central
Railway, Bombay VI. |

Chairman, Railway Service Commission {now known as
Railway Recruitment Board), Bombay Central, Bombay.

Divisional Railway Manager, Central Rallway Jhansi.

... Respondents.
CA.2LEeT of 149

Avdhesh K mar Vaidh, S/o shri U.S. Vaidh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.

.. Applicant.

Versus

Union of 1pndia through General Manager, Central
Railway, Bombay VI.
Chairman, Railway Service Commission (now known
asg Railway Recrultment Board), Bombay Central,
Bombay.

«ss Respondents.

Oriznal applicatiorn>. 268 of 1992.

Satya Prakash Dubey, S/o Sri B.P. Dubey, C/o Bunde lkhand
Medical Stores, Nariya Bazar, Jhansi.

vo. Applicant.
Versus

Union of Indisa through General Manager, Cerntrel
Feilvav, Tombay VI

Crefrion, heilway Torvice Commigsion {nuae b DD
ce badivies Pecruitmeat Board), Bombay Ceniral ,
Ecobay.
\ a’la

~ ¢ e

\
ﬁpb
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0. Original Application no. 269 of 1992

Sripal Singh, s/o shri Rajjan Singh, R/o Post and Village
ChirhUI, Distt. Etawah (Uopo) .

.es Applicant.
Versus
i. Unisn of India through General Manager Central ¢
Raulway, Bombay VT.
iji. Chairman, Railway Service Commission {now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii, Divisional Railway Marncjer, Gentral Railway, Jhansi.

... Respondents,
1f « Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, $/o shri I.D. srivastava, R/o
86 Chandrs Shekhar Azad, Ganesh Bazar, Jhapsi.

] mplicantl
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iij. Divisional Railway Manager, Central Railway,
Jhansi.

ce. Respondents.

19. Origingel Application no. 271 of 1992.

prakash Lodhi, $/o Shri Brish Bhan Lodhi, R/o Gram and
post Rhamboisir, Tehsil Talbehat, Distt. Jhansi.

e+ Applicant.

Versus
i. Uninn of Tndia through Gereral Mareger, Central
w5 vk Vi
i3, That o Lt laay Service Commizcion (now known
g6 iigllws. Heorultment Board), Eorbay Central,

) .
Taymba,

t
\

=
TR P AR
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{ii. Divisional Railway Manager, Central Railway,
Jhansi.

.e. Respondents.

13. Original Application no. 272 of 1992.

Jai Prakash Mishra, S/o shri Madan Mohan Lal Mishra, R/o

SN T mwn =
81, Bsrsgach, Jhanel .

... Applicant.
; Versus

i. Unjon of Imdia through General Manager, Gentral
Railway, Bombay VI.

ji. Chairman, Railway Service Commission ( now known
as Railway Becruitment Board), Bombay central,
Bombay. '

{ii. Divisional Railway Manager, Central Railway,
Jhansi.

v.» Respomdents.

1&. Original Application no. 273 of 1992.

Sayyed Aizaj Mohammad, sfo Shri S.I. Mohammad, R/o©
682/6, Tondon Compund, Civil Lines, Jhansi.

... Applicant.
versus

i, Union of Indi a through General Manager, Cantral
Railway, Bombay VI.

ji., Chairman, Railway Service Commission,(now known

as Railway Recruitment Board), Bombay Central,
Bombay.

jii. Divisional Railway Manager, Ccentral Railway,
JhanSi .

... Respondents.

1£. Original Application no. 274 of 1992.

Beepak Babu Rawat, /o Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur (UP.)

.. Applicant.
Varsos

vior oof LrCis timowl o aend Ta Ll 4ANaGRI, Cerntreal
Raiiway, Boembay Vie

Q\v e 06/-
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ii. GChairmen, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,

Bombay.
ijii, Divisional Railway Manager, Central Railway,
Jhansi.
+s+ Respondents.
16. Crigingl Applﬁ;_tion no. 276 of 1992.

Santosh Kumar Sharma, S$/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

sew Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ji. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

3ii. Divisional Railway Manager, Central Railway,
Jhansi.

.+. Respondents§

17. Criginal Application no. 276 of 1992.
Mahesh Chandra Sharma, $/o Shri R.D. Sharma, R/o 241
Outside Datiz Gate, Behind Home Guard Training Center
Jhanisi.
L BN B Applicant.
Versus

ia Jnion of Ipdia through General “anager, Central
Railway, Bombay VI.

ii, Chairmsn, Railway Recruitmert Board (Priviously
krioan es kailway Service Commissicn), Bombay
Centrsl, Bombay.

ee s Responder‘.ts.

1%. Original Application no. 277 of 1992,

E.S. Updhayaya. /o Sri H.S. Updhayeya, R/o Railway Qr.
ro. G-nlock, Agrs Cantt.

ce. Applicant,
VF s us

e Sic cf ;713 thrvough Ger- ol Maneser, Sortloll

\ MR
*re ¢

N
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- . Railway » gombay VT.

ji. Chairman Railway Service Commission { now known
as Railway Recruitment Board) , Bombay Ceptral,
Bombay. . | -

iii. pivisional Railway ManageT, Central Railway, - Pl N
Jhansie _ A

PR Bespﬂnae-nts'o

19. Original app lication no. 278 of 1992.

|
om Prakash Rai, s/o shri P.P. Rai, R/o (C/0) Bhatriya
Lodge, Manick Chowk, Jhansi.
s Applicant.
Vversus
i Union of India through General Manager, GCentral
Railway, gombay VT.
jj. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), ~ombay central,
Bombay- .
iii. Divisional Railway Manager, Central Railway,
Jhansi.
ves Respondents.
10. Original App lication po. 279 of 1992.
Ajai Kumar Upadhayayas /o sri B.L. Updhayaya, Rf/o 182/1
Barubhonde 1a, Jhansi. '
... Applicant.
s
Versus
i, unizn of India t hrough General ManagerT, Central

Railway, Bombay vI.
3i., Chairman Railway Service Commission (NOW known
as Raiway Recruitment Board) , Bombay central
Bombay .

iii. pivistonal Rabilway ManageT, Central Railway,
Jhansio

e Respondents.

4. Original Application no. 280 of 1992.

T Srarrn Ahirwar, S/0 ohri Tamhe, R}/ 0 Srad oorail post
Lonaga Via Kench, Zictt. Jhansi.
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i. Union of India thro "Gtmral Manager ccntral
Railway, Bombay VT. “ﬁﬁ g

ii, Chairnan. Raj y Sexrvice !:onmission ( now knm
as Railw pcruitment Board .:’lnhay Gentral
- Bombay : _ et
: et P S RO 1R
111, Bivisfonsl

'-;;k;f‘

24, Original ﬁpgication no, 31 of 1992.

Mahendra Kumar Tripathi, $/e Shri B.D. Tripa‘thi we T
305/2l Jhokan Bagh, Jh!ﬂs . .

‘oo s q:plican‘t- -
~ Versus

i. Union of India through General Mapager, Central
Railway, Bombay VI,

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombav. Central
Bombay.

i14. Divisional Railway Manager, Central Railway,
Jhansi.

. Respondents.

28. Original &pplication no. 424 of 1992.

Ra iesh.Chandra Tripathi, S/o shri A.S. Tripathi, R/o
oo Kywan, Tinwari Road Banda.

ses @plicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission ( now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

[ X X 3 Hespondents.

2%. ouiiginal Application no. 425 of 1992,

Rakesh Kumar 4wasthi, S/~ shri L.S. Awasthi, B/o 76
Y-sudeo, 'Bera BA -av, Jh:inzi,
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versus

i. Union of India through General Manager, Central
Railway, Bombay VI. ]

ii, Chairman, Railwa{ service Commission (now knonw
a:-gailway Rocruitment Board), Bombsy Central,
Bombay. . ‘ L

111: ‘Divisiohal Rallway Manager, Central Railwéy, '
Jhansj-o

s Respondents.

24, Original Application no. 428 of 1992,

Jamaluddin Khan, S/o shri N.U. Khan, R/o Deen Dayal Nagar
C/o A.B.M. Building Materisk, Nandanpura, sipri Bazar,
Jhansie.

..+ Applicant.
Versus

i. Union of India through General Manager, Central
© - Railway, Bombay VT.

4i., Chairman, Railway Recruitment Board (Previoﬁsly
knonw as Rahlway Service Commission), Bombay
Central, Bombay.

jii. Divisional Railway Manager, Central Railway,
Jhansi.

P Responden‘tS-

of  Original Application no. 429 of 1992.

Vinod Kumar Awasthi, S/o Shri R.R. awasthi, R/o Mchalla
Hatwara, P.O. Talbehat, pistt. Lalitpur (U.P.).

... Applicant.
versus

i. union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now known
as Railway Recnuitment Board), Bombay Central

Bombay.
iii, Divisional Railway Manager, Central Railway, |
Jahnsi. !
E
... Respondents. n
r-:"l-l}.gi',"'
\
T \
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i. Union of India through General Manager, Central
Railway, Bombay VI. :

ii. Chaii:man, Railwa service Commission (now known
» Bombay Central,

A@ia s w2t
g

o G -H:i i L
- ¢ L ke

-

as Railway Recru tment Board)
BOpba Yr l. i "

11i. Divisionsl Railway Maik

5.

2
W

- Jhansi..

AR T S eee Respondentse

4. Original Application mo. 281 of 1992.

Mahendra Kumar Tripathi, S/e shri B.D. Tripathi, R/o P
305/2, Jhokan Bagh, Jhansi. _ !

.es Applicant.
versus

i,  Union of India through Gereral Manager, Central
Railway, Bombay V1.

" 4i. Chairman, Railway Service Commission (now known
as Railway Recruitment Board) , Bombay, Central
Bombay. ",

jii. Divisional Railway Manager, Central Railway,
JhanSic

s Respondents.

28. Original &pplication no. 424 of 1992

Raiesh<3handra Tripathi, S/o shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.

soe Applicant.

Versus <

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Hailway Service Commission { now known
as Railway Recuritment Board), Bombay Central,
Bombay.

1ii. Divisional Rgilway Manager, Central Railway, Jhansi.

see Bespondents.

of. Original Applicstion no. 425 of 1292,

Rakesh Kumar Awasthi, s/o Shri L.S. Awasthi, R/o 76
Fasudeo, "H.r2 3 s, Jhansi.

£ o g i

UL b e ST e IR N
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2. Originsl Application no. 916 of 1992

Madhukar Deo Pandey, S/o Shri R. Pandey, R/o Post
Baldeo, Distt. Mathura (U.P.)

ene wp licanto

versus | I
i. Union of India through General Manager, cgntfal
Railway, Bombay VI. .

ji. Chairman, Raiiway Recruitment Beard (previously
known as Railway Service Commission), Bombay
Central, Bombay.

9]

iii, Divisional Raklway Manager, Central Railway,
JhanSi-

.+s Respondents.

28. Original Application no. 918 of 1992.
Rajendra Kumar Srivatava, s/o shri V.S, Srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
Jhansi.
.»» _Applicant.
Versus

i, Union of India through General Manager, Ccentral
Railway, Bombay VT.

ji, Chairman, Railway Recruitment Board, Bombay, Cen-
tral {previously known as Railway Service
Commission) .

jii. Divisional Rallway Manager, Central Railway,
Jhansi.

R RESpondents.

29. Original Application no. 920 of 1992.

Ram Gopal Rai, g/o shri B.L, Bai, R/o 29 Ramlila Maidan,
Babina, Distt. Jhansi.

one App lic an‘t
Vesus

i. Union of India through General Manager, Central
Railway, Bombay VI. |

4., Chairman, Railway Recruitment Board (Previously
vnovwm as Railway Service Commission), Bomway
Central

... Applicant.
\ 1
%/;\/ o.oolll/"'
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jii. Divisional Railway Manager, Central Rallway,
Jhansi.

... Respondents.

26. Original Application no. 922 of 1992

Pankaj Kumar Gupta, S/o shri S.B. singhal, R/o Rly.
Qr. No. MB 178=A, Station Road, Agra Cantt. ’

eeo Applicant.
Versus

i, Unisn of India through General Managerx, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously

known as Railway Service Commissicn), Bambay
Central.

iii, Divisional Railway Manager, Central Railway,
Jhansi.

.. Respondents.

3], Original Application no. 923 of 1992

pradeep Kumar, S/c Shri P. Narayan, R/o house no. 475
near Rihari Ji Ka Temple, Babina, Jhansi.

o e "‘; liCan‘t.
Versus

i, Unisn of India through General Manager, Central
Raillway, Bombay VI.

ii. Chsirian, Railway Recruitment Board (previously
known as Railway service Commissionj, zombay
Central.

iii. Divisional Railway Manager, Central nailway,
Jhansl.

... HRespondents.

39, Original Application no. 924 & 1852

Madhuwala Khare, W/o 3nri H.K. =-- -, - - E>use no.
243/8, Kainagarh, l2gor, Jhened
Ac: licenta
Versue
i, Inisn of India throuah Cereral Hanager, Central

tzilazy, Bombsy Vi A
\

g:_y‘—\" ..UI.J.2/-
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ii. Chairman, failwa Recruitment Board (Previously.
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

32. Original application no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

eo e AppliCant.
Versus

ie Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.,

ij4i. Divisional Railway Manager, Central Railway,
Jhansi,

se e Respondents.

3 _~iginal Application no. 1073 of 1392.

i =
/i

gldiel. Frasac lewari, s/o Shri Baij Nath Tiwari, R/o
Viil

== 5unrahi, Post Tindwari, Disit. Banzc.
e Applii:ant-
Versus

i Jpion of India through Generel Manager, Central
Azilmay, Bombay VT.

ii. Cheirman, rajlway Recruitment Eogra previously
known as Rallway Service Commission) HBombay
Central

iii. Divisional Railway Manager, Central nailvay,

-5, Orizinal Application n-. 1074 of 1352

. 7wat Swarun Sharme, /0
.

Nand Dwar, Goxgul, Mathwa

-
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Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii, Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

jii. Divisional Railway Manager, Central Railway,
‘ Jhansi. - : -

.+« nespondents.

36. Original Application no. 1075 of 1992.

Mohd. Aslam Khan, $/o Shri Mohd. Yusuf Khan, R/o 114,
Mewatipura, Jhansi.

... Applicant,
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. The Secretary, Railway Recruitment Board (previo-
ggly kgown as Railway service Commission), Bombay

iii, Divisional Railway Manager, Central RaiWwav,
Jhansi.

e Re:-‘,porldem;s.

3f. Original Application no. 1076 of 1992.

Bharst Bhushan, S/o Shri Keshav Dgs, R/o Poonch, Moth,
Distt. Jhansi.

e« Applicant.
Versus
i. Union of India through Geners: Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Recruitment Eoard (previously
énown ?s Railway Service Commission), Bombay
erntral.

ijii. Divisional Railwav Manaser, Cerntr .1 Railway,
Jhansi.

.«» Respondents.

[\

33. Original Application ro. Lu77 of d 3

)

*

Ashok Kumer Verre, S/0 Shri R.5. Voaz, B/ 193, Pureni
f-d::;‘hai’ ,'--..ﬂsi.

..x Agplﬁcant.
;\\ o--|c-'lg/"




/114 /]

Versus

ie Union of India through General Manager, central
Railway, Bombay VT.

ii. Chairmen, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Centrai Rai lway,
Jhansi. : - -

... Respondents.

3¢. Original Application no. 1078 of1992

Shakil Ahmad Hasmi, s/o shri W.A, Hasmi, R/o Devganpura,
Post Psnwari, Distt. Hamirpur. (UsPo) s

a4 6 mplicantl
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Centraln v

jii, Divisional Railway Manager, Central Railay,
Jhansti.,

N Responden{s.

4p. Original Application mo. 1081 of 1992.

viiay Kumar Dwived}, S/o shri C.S. Dwivedi, R/o Vvillage
Tokali (Hastam) P.O. Hastam, Vie Khurhand Station,
Distt. Banda.

. s N)p lic ant

Versus
i. Union of Indié through General Manager, Central
Railway, Boubay VT

ji. Chairman Railway Hecruitment Board (previously
known as Raillway Service Commission), Bombay
Certral.,

i5i, Diwvieioral Railway Mananer, Central Railway, Jhansi.

... Respondents.

2 I Origirnsl appliizetion no. 1083 of 1932
Cavsey Kygmar 3oiveocstoon, £§0 Shri A,R.L.Srivastava, F/¢

s 7 h i L - b SHRPC
03, dlanoher P Tolu T, Jhaemol.

.,\ A_pp]_i(:ant.
A i

v
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versus

i. Union of India through General Manager, Bombay VT.

iji. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

jii. Divisional Railway Manager, Central Railway, Jhansi.

e Respondents.

-0 ~.r 2.1 —-— -
G4 WidQinias AyyliCU't

e

AT YN
b bl -

vinod Kumar R. Shrotiys, S/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

e mplican‘t.
Versus

i. Union of India through General Manager, Central
Rai lway, Bombay VI.

ji. Chairman, Railway Service Commission(now knowh as
Railway Becruitment Board), Bombay Central.

jii. Divisional Railway Manager, Central Railway, Jhansi.

eve Responden‘ts.

4Z. Original Application no. 614 of 1993.

Ajit Kumar Srivastava. S/a Shri K.B.lL. srivastava, R/o
902 Kalyani, D Civil Lipes, Unnao.

ee« Applicant.
Versus

i, Union of India through Genmeral Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Raillweay, Jhansi.

.+« HResporcents,

4. Original Application no. 1060 of 1993.

Arand Kumar Sharma, s/o shri B.S. Sharuws, A/v (C/c) shri
G.D. Mishra, Pratap Gasnjpura, Jagdalpur, Distt. Bastrea.

ee. Applicant.
Versus
1o on ~F Tadia throusth General Manager, —entliés

o




46

Railway, Bombay VI.

Chairman, Railway.Recruitment Board,  Bombay Central

" Bombay.

Divisional Railway Manager, Central Railway, Jhansie.

re Respondents.

Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, s/o shri R.N. Tiwari, R/o Gandhi Nagar -
Vo~

iaw sy

ii,

iii.

a6 .

District Jalaun.
e App licant.

Versus

Union of India through General Manager, Central
Railway, Bombay VT.

Chairman, Railway Recruitment Board, Bombay Central,
Bombay. :

Divisional Railway Manager, Central Railway, Jhansi.

Respondents.

Original Application no. 20 of 1994

irvind Srivastava, S/o Awadh Behari Lal srivastava, R/o
307, C.P. Mission Compund, Jhansi.

ii.

iii.

4.

..+ Applicant.

Versus

Upion of India through Secretary, Railway Board,
Ministry of Railway, New De lhi.

General Manager, Central Railway, Bombay VI. -

Chairman, Railway Recruitment Board, Bombay Central
Bombay . A

... Respondents.

Original Application no. 70 cof 1294

promod Srivastava, 5/o Shri 5.5. Srivastava, R/o 157,
Chaturyana, Jhansi.

LA

Applicant.
Versus

Unicn of India through General iwanager, Central
~ailway, Bonoay V1.
Cheirwer

E P
2~ -
EZnney .

mad o, "2 Ta e T ge
Hgloivead “VCI'LIJ o B

Rcmbey Central,

-\\.‘ _.‘f- v s e e 17/-




/117 1/

iii, Divisional Railway Manager, Central Railway., Jhansi.

tes RespondentSo

48, Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Basti Jhansi.

ees Applicant,
Versus

i. Unicn of India through Secretary Railway Board,
Ministry of Reilway, New Delhi.

ii. General Manager, Central Railway, Bombay VI,

jii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

..+ Respondents.

49. Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/ 0
422 Station Road, Lalitpur.

s e --‘ri.:f‘;- lic al’lt .
Versus

i. Union of India throigh secetory, Railway Board,
Ministry of Railways, New De Lhi.

ii. General Manager, Central Railway, Bombay VI,

3ii. Chasirman, Railway Recruitment Bosrd, Bombay central,
Bombay.

... Respondents,

5D Original Applic:tiorn no. 488 of 1994.

suril Kum = Bhatnacar, 5{0 snrh h.B. Sihetnager, R/o near
La

R.E. Coleny, Civil Lires, l;tpur

I

ees Applicant
Counsel for the applicant Shri R.K. Nigam, o
Versus

i. Unior of India through Secretary, Railway Board,
Micdistry of Hallways, New Deihi

Ll

ii. Gererel Mznager, Centrel Fellway, Bombay VI.

ii‘. “haiiooon, Raiovzc Poereiicert Poerd, Bombay Central,

... Respondents.
Counsel for the Responcdents Shri A.V. Srivastava.
\ ll.oolgl-

i H
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- written test held on 21,£.1221, They were aleo shown as

//

5{. Original Application no. 141 of 1988

Km. Indra Singh, D/o Laté Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi,

» 1
i B . .

‘ +ss Applicant.
Counsel for the applicant. shriAlck Dava

Versus

* ~L Te da [¥ N ERLIE ~
1. The Union of Indic .ll‘v“dg,' ea- ,:r‘.::al !."._neger_

Central Railway, Bombay VT.

ii, Railway Serivce Commission, Bombay.

P RespondentS-

Counsel for the Respondents. Shri H.P. Qhakorvorty
Shri Vv.K, Goel.

OR DE R (Regervyed)

JUSTICE B,C, SAKSENA,V.C,

These 50 O.As invelve almost identical questions of
fact and law, They are, therefore being decided by & coumon
order:,
2 Tﬁe brief facts are that ¢in the Employment Notice Noi
®/80/81 was issued by the Railwey Recruitment Board Bombay'
This Board was previously known as Railway Service Commissieni,
In the said Employment Noticaa;;;?LLsj;on-tﬁchincal categories,
category Noi 25 had been indicated for the post of Probationary

Asstt, Station Masters:, The applicents state that they hed

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called to appear at the

successful at the written test and were called to appear at

an interview ®k=xk held on 31.,3.1982 at Bhopal or other

e o
\-s.llfleeg .I}» :‘.;:s‘llr‘:n"'-: ‘w\*"\;)\n Anpn 2 a bbb """"“q‘?""lt“-’
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Smt. Raj Kunari Sharma Vs’ Union of India decided on 1%5.5,.%1

they were asked to attend the psychelegical test held in the

office of the Respondent No.2 at Churchgate, Bombay on 124,5.82,
The further case &f the appllcmts:'that thereafter a notice
was digplayed at the notice board of the Raspondent Noi2
1ndic$tirig th,t some investigations are in process and after

completion of the investigatliens the results will be declared x
and the appointment orders will be issued for whith equal
nunbexrm of posts were being reserved., The applicantg stated
that ke he made representation on on 11.11.88 which got ne
response’, e gl,
3. In the meantime it appears that,the candidates
filed CAs Under Section 19 of the A,T, Act before the Bombay

Bench and the said O.As were decided by an erder dated 14,2:.91
The applicants have also made reference to decision by this

Bench of the Tribunal wvigz; (i) 0-.A'. No:, 936 of 1987

(1i) O.A. No, 318 of 1989 Rajesh Kumar Shivhare and Qrs Vs,

dhion of India decided on 30,9,1991%

4. The applicants further case is that after the

said judgnents the applicants approached the office of the
Respondent no!,2 to bestow the same benefits arising out of
the said judgnents to the applicants but he was told that

he should alse bring such a direction from the Tribunal, The
applicant further centend that no inquiry had been conducted
in the matter and at any rate the agplicants have not been
allowed to participate in the process of inquiry. Their

further case is that gm %m the entire examination has not been§

cancelled and the 2 pcintmert orde-~s v v+ "car issued end a

A ‘s 8 *pzo —,3
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circular has alse been issued on the same subject on 54190,
2, The Respondent ne,2 has filed a written stataent in

aslmest sll the O.As. Therein the plea’the O.As being barred by

limitatien as provided hmg.ogth 21 of the A.T.Act has been
raised, It has been stated that as far as the spplicants are
cencerned  tne final selectien ef ks Category Neh 25 wes
finalised during December 1986 and the name of the applicants
de not find place in the final panel issued, 3s they had N
not secured adequate marks to qualify. The O.As were filed
in the year 1992, A further plea taken in the counter aff ide-
vit is that the cause of action on the basis of which the O.As

are being filed esannot be said to heve eccurred within the
territerial jurisdiction of this Tribu)al. The Employment
Notice was 1ssued by the Respondent Ne.2, the office of which
is at Bombay. The further plea taken is that the place of
stay of the applicant would not determineg the jurisdiction

to file the O.A. It has also been pleaded that the orders
jssued by the GAT Bombay Bench er Allahabad Bench does not
afford a fresh cause of action and the O.As are barred by
time. It has been pleaded by the respondent no.2 that the
said circular has no connection with the present petition.t
It was meant for fixation of seniority of selected candidates
and since lho petiticner \\gas not qualified for fincl sclection H
he has no claim for appointment. No rejoinder affidavit
appears to have been filed in any of the O.As,

6. we have heard the learned counsezl for the
paxrti~-- :
_ oie-u:le )
7 we may farst a&iﬁlthe prelimin-ry ol jections with
Lol v Ui u:c:f?_l'.—‘—;:'»—i-:bil lt‘x cf this ., ©° e GV
\‘
[ I ) dpzl
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of want of territoriml jurisdiction, Admittedly, the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay, The applicants have
sought the relief of a writ of mandamus to be issued to the
respondents to issue the appointment ordexr in favour of the
applicant within a time hound peried in consonance with the

judgaent. of this Tribunal in O.A. Nof; 318 of 1989 dated

letale
30,9.19914 since the respondent no,2 is tﬁ&outside territo~

rial jusiddictien of the Tribunal evidently such a directien
cannot be issued to the respondent nogd. The provisions
of Art, 226(of) the Constitution of India will not goven the
sitesatien, ’%';:.; territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,$% Section 19 (1)
of A.T.. Act provides that:
" subject to the other provisions of thic

Act, a person aggrieved by any order

pertaining te any mstter within the

jurisdiction of the Tribunal may make

an application to the Tribunal for the

redressal of his grievance:,"
Thus for the purposes of maintginability of the C,A, the
sine quopnon is that ke it seek redressal against any order

kax pertelning tc any metter within the Jurisdiction of tris
Tribmal.fvidently since the Railway Recruitment Board

Bombay, respondent no.2 was competent to declare the result

\
[ac,( e
end it bsing i \outside the territorial jurisdiction of

thg Benmh of % I:::ibma.l the applicants cannot seek
-“'-,é\f L3
redressal of hiz gr:evence wéa of not being given any

M‘
appoliniment order bty rerpencon® a2 . In exercise cf
LI B
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Govt., has issued a notification laying down the jurisdiction
of the varicus Benches of the Tribunal, 1In respect of the
Allahabad Bench wiee % 1L11,85 the territorial jurisdiction

Ras indicated in the notificatien dated 1:,9.88 which was

published in the Gazette of India Extraersdinary dated 1.9.88
at Pgu 1 is ® State of U.P.(excluding 12 districts mentiened

under sl, no.,4 under the jurisdictien of the Lucknow Bench
w.eofte 15.1491)s The final list has also been shown to hays

been publishod by the respondent no.2 at Bembay. Thus we

are satisflied that for wmant of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of theso 0.As.
8, We may now proceed to consider the ples of the

O.A being barred by limitation which has been raised on behalf
of the respondent no,2, The selection was made in 1982 and
when certain discrepencies was found inquiries were held and
on completition of the inquiry the final selection list was
issued in December 1986. The 0-.As have been filed in 1992'.

Clearly the O.,As are barred by limitation e&s provided under
section 21 of the A,.T, Act, The learned counsel for the

applicant submitted that similar matters were taken up fer
4

consideration by the Bombay Bench of the Iribunal as also by

this Bench of the Tribunal and the decisien by this Bench of
the _‘ribunal i the aforesaid Gig wire renderel in September
1991 while the decision by the Bombay Bench of the Tribunal
was rendered en 14,2.91,

9, It is fajrly well settled thet a decision of a

~~wrt or Tribunal does not afferd 2 fresr cause of acti-n,
T ‘
Tk question of law which came to b2 decided could very well

LI
[P

. ¥ - S B . ™o Ar o= w ¥ A ". '\n'“x'-‘l.! T‘ a.ta-
fimvz Lol - 7 A I tha \-‘pp}.---—lai L r the ' ind o ﬁ_li"}._,lr
tion., Having failed to do so trey ¢cenrotl be peas itted that
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the decision by the lribunal 4n other case dcumb—afforde)a ;
fresh cause of'actien!. The case law on the question has been

congidered by the Madras Bench of the Tribunal in a case ?

reperted in 1994(28) ATC 810 A I.P.E,U Class III Vsh Union of
India and Ors. We are in respectful agreement with the view
aken in ihe snd_._d'ocisionr. we, therefore hold that the C.As |

are barred by limitationt, | 1

10. We may now proceed to analyse cervs'in decisions

gited at the bsr, The Bombay Bench of the 'l‘ribmal vide its
judgment dated 14,2,92 had observed that most of the applic-antsi‘
were not declared selected because they have obtained less

than 150 marks The Bench i.n its decision rendered on 14:,2.91

marRs ey €

wes held that the cuty off dwbe arbitrarggx as it laid down |

certain qualifying marks in excess of 35% even though
suff icient nugber of p¢r:ons were not geing te join the

services amd even those who had secured less than 130 marks
had te be appointed tc fill the available vacancies which
were advertised ./ﬁtaiﬂ directions were given to the respo- _
ndents(i:to identify the actual nupber of vacancies in the Empl‘-'i
yment Notice No, 2/81-82 and the vacancies in each categery 1

have to be further earmarked, This is for category no.25,

(i1) The respondents shall further find out as te how many
c2noineles, wia appeared in the said examinztion,
have been selected finally and given appointments i
sie;:iiilother directions were also given which would not be |
relevant for our purposes. Except to note that in compliance
whih the cdirzctions given in the said order the High Power

Cannittee gove its report, Thereafter a centenst petiticen wes

2lre oo b sontampt petitien Borbay Toahy pas o o2n o7

5‘ L 4 . Ce - . e
cziee & 00,33 diracting that all thosze a@=plicaats wio Fisvd
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secured 105 or more marks out of 3(G shall be deemdd to have |

been recommended for Category Now25 and the General Managers
of the respective Railweys shall take steps to consider
whether these ipplicantt csn new be granted appeintmments

in the vacancies which we have indicated , within two menths ||

frem the date of receipt ef the ordcr;.”

11, The respondents thereafter filed civil agpeala‘ no'.
1821+31/1994 and the Hon'ble Supreme Court vide its judgment
delivered on 291941904 set aside the order dated 6510493
passed by the Bombay Bench of the Iribunali It did not find

any arbitrariness in the cut off marks which were also adopted
by the High Power Committeey Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading
0.A #s 280/91'., The 14 O.As were decided by a cemmon judgment
dated 1.2.9% and they were c.s:.issed on the ground of limi-
tation as also on merits.

12, The learned couns:l for the respondents has also
placed for our consideration a decision rendered by the
Jabalpur Bench in 0,A, 405/88 decided on 6%2.95, The Jityax

L._“:»n'\ &
Bench took the view that, the decisions in appeals by the

Hontble Susreme Court through its judgment dated 29,6494 _f"
The matter t.e cooe to & end and dismissed the (A holcing tha ri
the applicantg was not entitled to any relief., |
13, These O.As have mam to suffer the same fate:, They
are barred by limitation, not maintainable befere this Bench
and even orn mcrits no case for interference is made out.

All }he -~ Ac sre trerefeore dismissed, No orcers as to ccsis
f .t )
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